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INTRODUCTION 

I, the Chairman of the Committee on Government Alsurances u 
authorised by the Committee do present on their behalf thia Fourth 
Report of the Committee on Govemment Assurances. 

2. The Committee (1985-86) was constituted on 20 May, 1985. 

3. 'Ille Committee at their sitting held on 28 August, 1985 con-
sidered the requests from Government for dropping of ftve 88Iur-
ances. 

4. At their 'Sitting held on 28 January, 1986, the Committee con-
sidered and adopted this Fourth Report. 

S. The Minutes of the aforesaid sittings of the Committee form 
part of this Report. 

6. Conclusions/observations Of the Committee are contained in 
the suc:ceeding chapter. and in the Minutes appended to this Report. 

NEW Da.m; 
]GfI,U4f"J1 28, 1986 
JlagIwl 8, i907 (Sab) 

B. K. GADHVI. 
Chaimwzn. 

Committee on Govemment Auurance •. 
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REPORT 

I 

~EW OF PENDING ASSURANCES OF SEVENTH AND 
EIGHTH LOK SABHA 

During the Seventh Lok Sabha, 7,231 881urancea were culled out 
from Lok Sabha Debates (Parts I and II) to be implemented by 
the Government. Out of these 7,171) have since been implemented, 
leaving a balance of 56 IUW'lnces to be implemenled. 

2. During the First, Second, Third and Fourth Sealont of Eighth 
Lok Sabha in all 19, 426, 331 and 351 assurances respectively, were 
culled out. Out of these 13, 340, 185 and 1 ll88urancea have since 
been implemented, thus leaving a balance of 6, 86, 146 and 360 11-
surances respectively, to be implemented. 

3. The above ftgures take into account the Iateet .tatements of 
implemented assurances laid on the Table of the Lok Sabha by the 
MinUter of Parliamentary Mairs and Tourism on 1~ ~mber, 
1985. 

n 
REQUESTS FROM GOVERNMENT FOR DROPPING OF 

ASSURANCES 
(I) 

4. On 26 March, 1988, the following Unstarred Question (No. 
1110) given notice of by Shri Satyagopal, M.P., WII addressed to the 
Mini_ter of Communications:-

., (a) whether the Postal Department of his Min1Itry baa planned 
to construct a 24-storeyed building in Calcutta's BBD area; 
and 

(b) if 110, the details thereof?" 

I). The Minister of State In the Mtnt.try of Communications gave 
the followi.Qg reply:-

"(a) A proposal to construct. multi-storeyed bulldlng in Cal-
cutta's BBD area is under CODSlderattdh; 

(b) the details of the propoAl are being worked out" 
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6. Reply to part (b) of the Question was treated as an assuranc~ 
by the Committee which was to be ful1illed within three months of 
the reply i.e. by 25 June, 1985. 

7. On 18 July, 1985, the Ministry of Communications approached 
the Committee on Government Assurances through Ministry of Par-
liamentary Affairs to drop the assurance on the grounds indicated 
below:-

"The proposal regarding construction of ~ multi-storeyed build-
ing in Calcutta is still under consideration of this Depart-
ment. 

The reason for delay in arriving at a decision regarding this 
project is because the local residents of Calcutta havE!' 
raised some objections against the demolition of some 
portion of old structure of Calcutta G.P.O. and requested 
for its preservation as an important historical building. 
Therefore, the proje~t is now under reconsideration keep-
ing in view the public opinion of civic groups of Calcutta. 
It may take a long time before any definite decision one 
way or other can be arrived at in this case." 

8. The Committee considered the request of the Ministry of 
Communt.::ations (Department of Posts) for dropping the assurance 
at their sitting held on 28 August, 1985. 

t. After considering the pros and cons of the matter, the Com-
mittee are not inclined. to apee to the request of the Ministry to 
drop the a •• ur&nee and they feel that Govermneat should expedite 
their decision and implemeat the 8118Urance. Meanwhile the Minis-
try may seek extension of time as may be required to implement 
the assurance. 

(U) 

10. On 23 April, 1985, the following Unstarred Question (No. 
4(27) was addressed by Shri Somjibhai Damor, M.P. to the Minister 
of Petroleum:-

"Will the Minister of Petroleum be pleased to refer ~ll the 
",ply given to Unstarred Question No. 10389 on 8th May, 
1984 (Annexure-I) regarding demand for increase in com-
mission paid to distributors of LPG cylinden and state: 

(a) whether Government have received the Oil Cost Re-
view Committee's report which was expected by the 
end of July, 1984; 

(b) if so, the reeommendations thereof; 
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(c) whether Government have a,,'Cepted. the recommenda-
tions and are illJuing directions accordingly; and 

(d) whether Government are considering future incrnse in 
the commiaaion in view of the percentage price hike in 
commodities and rise in salaries to enable the distribu-
tors to meet the increased expenditure?" 

11. The Mini~ter of State in the Ministry of Petroleum gave the 
'following repJy:-

"The Oil Cost Review Committee has submitted its report t" 
Government which is under examination." 

12. Reply to the Question was treated as an assurance by the 
Committee which was to be implemented within three month a of 
the reply i.e. by 22 July. 1985. 

13. On 2 July, 1985, the Ministry of Petroleum approached the 
Committee on Government Assurances through the Miniatry' of Par-
liamentary Affairs to drop the assurance on the grounds mentioned 
below:-

''The Oil Cost Review Committee which was set up in order 
to review costs which form the basis of the current pricing 
arrangement for petroleum products, al also other related 
matters, and to make recommendation on the other speci-
fic terms has submitted its report to the Government. 
Presently, this Ministry is in the process of calling for the 
comments of the various Ministries,tDepartments connec-
ted with the subject matter in the report. Mer receipt of 
the comment!'! etc. the proposal will be considered for sub-
mission to the Cabinet. Till such time 88 the report Is 
considered by the Cabinet, the contents of the report wfll 
be treated as confidential. 

From the above, it would be seen that this Department .. 
~lready seized of the urgency of the ftnalisation of the re-
port as early as possible, yet in view of the procedures 
involved it will take time and it will not be pouible to ful-
fil the assurance within the stipulated period. Nothing 
definite can be said about the time it would take to ftnaUJe 
the report." 

14. The Committee considered the request of the Minlatry of 
Petroleum and Natural Gas for dropping the assurance at their sitting 
held on 28 August, 1_. 



L5. Ia view of the cate,orieal reply ,lvea by Governmeat to the 
question and their keenness to finalise their views on the Report of 
the Oil Cost Review Committee, the Committee see no reasoll to dl'op 
the aMuruca and feel that the MiD.try should .tep up their pllorts 
in that direction 80 thltt the aSflunnce is implemented at the earliest: 
U necessary, the Ministry may make a request to the Committee lor 
extension of time as cons:dered miDimum to implement the a .. uronee. 

(Iii) 

16. On 26 April, 18&5, the following Unstarred Question (No. 4599) 
given notice of by Shri V. S. Krishna Iyer, M.P. was addressed to 
the Minister of. Steel, Mines and Coal:-

"(a) whether Visvesval'aya Iron and Steel Limited, Bhadra-
vathi, Karnstaka was running under 10ss during 1984-85; 

(b) if ':Jo, thE ('!luses fJ£ the losses; and 

(c) whether there is any proposal for taking over of the above 
concern by the Steel Authority of India Limited?" 

17. The Minister of State in the Department of Steel gave the 
following reply:-

"(a) Yes, air. 

(b) The major causes for the loss during 1984-85 were: reces-
sion in the Steel industry, high cost of imported raW 
materials, power cuts imposed by the KarnatCika Electri-
city Board, in('reast' in power tariff and increase in other 
variable costs. 

(c) A reCJue~t has been made by the Government of Kamfltaka 
to the Government of India for take over of Viavesvaraya 
Iron and Steel Limited which is under consideration." 

18. Reply to part (c) of the Question was treated as an assurance 
by the Committee which waE to be fulfilled within three months of 
the reply i.e. by 25 July, 1985. 

19. On 3 July, 1985, the Ministry of Steel, Mines and Coal re-
quested the ConuniUee on Government Assurances through the 
Ministry of Parliamental'Y Affairs to drop the assurance on the 
grounds indicated as under:-

''The request made by the Government Of Karnataka tc the 
Government of India tot take over of Visvesvaraya Iron 
and Steel Limited (V1SL) needs detailed examination 



before Government of India decides about the take over 
or otherwise of VJSL It involved a policy decision to 
be taken by the Government of India which is likely to 
take quite a long time. It would be appreciated that 
whenever such important proposal is received, it has to 
be properly examined and declaion taken in consultation 
with the difterent Ministries concerned with the matter. 
Go\-erlllnent, therefore, had to say that the matter is 
under consideration. 

Further this Department is of the view that going by the 
wording of part (c) of the question the answer given i8 
complete. This part of the question sought inlonnation 
al to whether there was any proposal for taking over of 
VISL by SAIL. It did not seek information as to the 
action taken all such a proposal Giving of further infor-
mation in addition to that already given would be outside 
the 8COpe of part (c) of the Question". 

20. The Committee considered the request of the Ministry of 
Steel, Mines and Coal for dropping of the assurance at their sitting 
held on 28 August, 1985. 

ZL The Committee are unable to accept the rea801liD& of the 
Ministry for dl'Opping the dIIurance. They would like that in-
.tead of questioning the decision of the Committee to trMt reply of 
the Minil'lter as an assnrunCe to the House the MiAistry should pot 
a construdive and mCllningful f,uterpretatlon to the reply of the 
Minister 8Jld make earnest efforts to expedite the ded.ion to fulfil 
the .. s"nmee. 

~ 
22. The Committee ",Iel ........ that whether or not a parti-

cular reply !IIhould con.titute .. ~ al8W'1ln~e is a matter exclusively 
for tbe Committee to deride and the MlnistrylDepartmeat roncemed 
is not com)H'tent to qUI'"tion lIueh decision. The Committee would 
urgc upon tile Miliistr~' (If Parliathentary AJrain and Tourism 
(DePal·'mftlt or Parliamentary AJlaII'1l) which is ~'\Nrned with 
the t'OOrdination of huplenlentation of .......... eea to draw tbe att",,-
tion of aU the MlnistrieK and Departments of Government of Ind" 
to the said obaervatioll of the Committee for future ruldance. In 
thh ~lIfttion. the Committee draw the .Uent_ to their earlier re-
eemmend"tlG1l contained ill ,ara 13 of tWr Seeon4 Report presented 
to Lok SabM on 2t Aupat, JI85. 
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23. On 7 May, 19:;5, the following Starred Question (No. 739,. 

given notice of hy Shri Y. S. Mahajan and Smt. Manorma Singh, 
M.Ps .. was addl'e'sed 11) the Minister of Energy:-

"(8) whether Government have given approval for the setting 
up of Captive Power Plants with facilities for co-generation 
of ste-am at the Bharat Petroleum and the Hindustan 
Petroleum Reflnerje~ at Bombay a~d the Madras Refineries 
at Madras: 

(b) whether the economics of setting up Captive Power Plants 
and lJupply of electricity from the State Electricity 
resources have been gone into and if so. with what results; 
and 

(c) wh~t will be the effect of Captive Power Plants on the 
overall functioning of these refineries in terms of capacity 
utUisation, cost of production and profitability?" 

24. The Minister of State in the Ministry of Energy (Deptt. of 
Petrnleu.-n) gave thc following reply:-

"(a) Tht'! proposal for addition of about 10 MW capacity with 
co-gem'ration of steam at Madras Refineries Ltd., was 
approved by the Government in June, 1984. The pro-
posals for setting up Captive POWer Plants of 30 MW 
each with facilities for co-generation of steam at refineries 
of Hindustsn Petroleum Corporation and Bharat Petro-
leum Corpnraticn Ltd. in Bombay are under consideration 
of the Government. 

(b) Yes, Sir. Overall economics are in favour Of Captive 
Power Plants. 

(c) In a continuous process Industry ~like Refinery, Captive 
Power generation is required to improve production and 
productivity by avoiding interruptions in power supply 
which no' only cause lmmediate production loss but also 
considerable damage to the equipment." 

25. Reply to part (a) of the Question was treated as. an assurance 
4by the Committee which wu to be fulftlled within three months of 
the reply i.e. by 6 August, 1985. 

26. On 12 July, 1986, the Ministry of Energy (Deptt. of Petroleum) 
approached the Committee on Government Assurances through the 
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"wDistry of Parliamentary Aftairs to drop the assurance on the 
grounds Iltdieated as under:-

"The position witb regkJ'd to aetting up of captive power plant 
of 30 MW each with facilities fOr co-pneration of st~am. 
at refineries of Hindustan Petroleum Corporation Ltd. and 
Bharat Petroleum Corporation Ltd. continues to be the 
samE' as intimateci in reply to the Starred Question. 
Further this Ministry is fully seized of the urgency in 
finalising the pt'oposals for setting up captive power 
plant. No definite date can be indicated at this stage, as 
to when the projects would be finalised. The project Is 
normally expected to be mechanically complete within 
30 months from the date of Go\'emment's approval. It 
would be relevant to mention that while taking the deci-
don In thk regard the MiniStry is required to consult 
other Departments apart from obtaining the approval of 
the Cabinet Committee on Economic AftaiI'll, after making 
adequate provisfolUll in the Plan." 

27. The Committee comddered the request of the Miniltry of 
'Energy (Department of Pf'troleum), for dropping the assurance at 
their sitting held on 28 August. 1985. 

%8. Not helug eUDviD~ with the ...,.1OIla liveD by the Miuistry 
for droppm, the assurllllce, the Committee rocoD1lDend that the 
"'uraD('e be implemonted as early ... pPSIlible and if need be. tbe 
Ministry may !leek extl'D!iioll of time for this PIil'POH, 

(v) 

29. On 7 May, 1984, Shr. Dileep Singh Bhuna. M.P. addressed 
the following UDstarrcd Question (No. 10242) to the Miniater of 
Rural Oeve)opment:- . 

1'(8) the total number of women and children benefited under 
the Women and Children Development Programme in the 
nmll areas in the country during the years 1982-83 and 
1983-84; 

(h) the age group of women and children benefited under 
this programm£.; 

(C') the number of Scheduled Tribe Women and ehildren 
among them; and 

(d) the totalnuOlber of women and children i~ Madhya Pr~ 
desh beneftted W)der this programme ~urtng the y .. n 
1982-83 and 1983-84 and the percentage of Scheduled c.-
8Drl Scheduled Tribe women and children, out of them, 
benefited by this programme?" 
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30. The Hindi version of the reply to parts (b) & (c) of the 
question original of which wa~ also in Hindi was as follows: 

"(w }1I'(tr): q1'~~ _i'U ~T ~1.~f~ \tIiI~fir";:, "~lwr., ~l'~l ~T 
I"'~ o;lIifft ~T 1;fT ~, I" 

31. The English vert:ioll of the reply to parts (b) & (c) of. the 
question wu as follows: . 

"(b) " (c): The details of age-wise break up as well as the 
number of Scheduled Castes and Scheduled Tribes Women 
berleflted are not being collected." 

32. The discrepancy in the English and Hindi versions of the' 
aforesaid reply is confined to the word 'not' used in English version. 
and its not finding :l place correspondingly in the H,indi version. 
The Hindi version of the reply, which is the authentic reply as the 
question was in Hindi, clearly indicated that the Minister gave an 
assuran('e that information 6ol~ght in parts (b) & (c) of the ques-
tion 'is being collected'. According~y this was treated as an assur-
ance. 'This as!lurance was required to be implemented within the 
normal prescribed period of three months of the reply i.e . . by 7th 
August, J 984. 

33. The Ministry of Parliamentary Affairs and Tourism (Deptt. 
of Parliamentary Affairs), conveyed a request of the Ministry of 
Rural Development that the Committee on Government Assurances 
be requested to agree to drop the assurance on the plea:-

"that the Minister stated in parts (b) & (c) that details of 
age-wise break up as well as the number of Scheduled 

Castes and Scheduled Tribes women benefited are not 
being collected. Due to typographical mistake in Hindi 
version the word 'not' was omitted which chan'ged the 
meaning of the sentence to the effect that the information 
is being collected". 

34. In reply to :1 query from the Committee as to whether the 
reply to the aforel'ldd queRUon in Hindi version, if it was wrong, 
had been corrected as per procedure laid down in Direction 16A 
0.1 the Dlrections by the Speaker, the Ministry of Rural Develop-
ment intimated (Annexur.e-n) that the required correction had not 
Men made. The MWf'try reiterated that the mistake was merely 
typoll'aphical 
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35. The Committee considered the request of the Ministry of 
Rural Development for the dropping of the assurance at their sitting 
held on 28th AugUlit, 1985. 

31. l'he CommittCf! are tllll'prised at the arrument advanced by 
the Ministry of RUI'al Ikvclopment in support of their request for 
tbe dropping o( thc assurance. The Committee are of the view that 
tbe oril(inal question being in Hindi, the Hiladi version of the reply is 
considere-d as Authentic. «'urther when in reply to a question the 
Minia;ter concerned wants to say that the information required in 
the queMUon is to be colleetc.-d by the GoVel'lllDCltlt, the usual expres-
aion, whether in FAglish or Hindi version, reads M, 'tbe information 
is being collected.' The Committee find it difIleuit to aceept the 
reasonillg of the Minilltry tbat the word 'not' haR been omitted in 
Hindi version of the reply throUgh a tYJIOII1lphlcal error as the reply 
with the addition of tile wor" 'Aot' would appear to be unusual. In 
the circumstances, the Committee do not agree to the request of 
tlae Ministry of Bural De~elopment for the droppl. of the auur-
ance and desire that it should be implemented without further loa 
of time. The C.ommith~ further urp thllt the Ministry should 
intimate them the step. tRken 110 far to coUeet the requisite infor. 
mation lind that the informatloD th... eoUec:ted tow.... the imple-
mentatioln of tlae assurance given in terma of Hindi vendon of the 
reply he lald on tlac Table of the HoUlle as the flnt inAtelrnent of 
implementation of the aSKnrance. 

OJ 

POSITION OF PENDING ASSURANCES PERTAINING TO 
SEVENTH AND EIGHTH LOK SABHA 

37. A statement showinr. the position of lIIurances pertaining to' 
Seventh and Eighth Lok SabhB penlitng implementation by the Gov-

~. ernment as on 19 December, 1985 is given in the Appendices. 

38. Tbe CommJUee would like the lDnilltriee/DepartllleDt. eea-
eeraed to make • eritkal .... 1,.. 01 tMIe ... anne_ 10 .. to 1m .... 
..... ,.t tbem without furtber loa 01 time. 

New DEuu; 

Jan.U4ry 28, 1986. 
MsghiJ-S, 1907(54k4).· 

B. K. GADHVI, 
Chairman, 

Commitue on GotIernment AJll'Uf'Clnrea. 



MINUTES 
FIFlTH SITTING 

Mionutes of the Committee on Governm.ent Assurances (1985-86) 
held on 28th August, 1985 in Committee Room No. 50, First 

Floor, ParlUlment House', New Delhi. 

The Committee met on Wednesday, 28th August, 1985 from 15.00 
hours to 15.30 hours. 

2. 

PRESENT 
Shri B. K. Gadhvi-Chai.rm4n 

MDdDS 

2. Shri T. Baia Goud 
3. Shri J agannath Prasad 
4. Shri Virdhi Chander Jain 
5. Shri Channaiah Odeyar 
6. Shri Keshorao Pafdhi 
7. Shri Ram Pujan Patel 
8. Shri K. Pradhani 
9. Shri Ram Bahadur Singh 

S!X:lUft'ARIAT 

Shri C. K. Jain-Chiej Examiner of Questions 
Shri M. G. Agrawal-Stmior E%Gminn of Questions 

• • • • 
3. Thereafter, the Committee took up for consideration Memo-

randa NOI. 11, 12, 13. 14 and 15. ObservationsfRecommendations of 
the Committee on the said Memoranda were as under: - ' 

. . i 

Memorandum No. ll-Request from Government for dropping of an 
assurance given in reply to USQ. No. 1110 OD 
26-3-1985 regarding construction of 24-storeyed 
building in Calcutta for Postal Department .. 

4. The Commit~ took note of the following request of the 
Ministry of Communications received through the Ministry of 

10 
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Parliamentary Affairs in a note dated. 18 July, 1985 from the Ministry 
41 Parliamentary Affairs:-

"The proposal regarding construction of a multi-storeyed 
building in Calcutta is still under consideration of this 
Department. 

The reason for delay in arriving at a decision regarding this 
project is because the local residents of Calcutta have 
railed some objections against the demolition of some 
portion of old st,ructure of Calcutta G.P.O. and requested 
for ita preservation as an important historical building. 
Therefore, the project is now under reconsideration keep-
ing in view the pUblic opinion of civic groups of Calcutta. 
It may take a long time before any definite dechtion one 
way or other can be arrived at in this case." 

4.1 The Committee did not agree to the dropping of the assurance 
as the Government would have to take a decision on the proposal 
for the construction of a multi-sto~ed building in Calcutta for the 
Department of Posts, after duly taking into account the objections 
railed by the local residents. The Committee felt that Government 
should expedite their decision and if necessary they might seek 
extension of tbne to implement the assurance. 
Memorandum No. 12-Request from Government for dropping of an 

assurance given in reply to USQ No. 4027 on 
23-4-1985 regarding increase in commiaion 
to LPG Distributors. 

5. The Committee noted the request of the Ministry of Petroleum 
for the dropping of the assurance received through the Mini~try of 
Parliamentary Affairs on the ground mentioned in the following note 
dated 2 July, 1985:-

"The Oil Cost Review Committee which was set up in order 
10 review costs which fonn the basis of the current pricing 
arrangement far petroleum products, as all10 other related 
matters, and to make recommendation on the other speclftc 
terms haa submitted its report to the Government. Pre-
sently, this Ministfy is in the procesa of calling for the 
comments of the various Ministries/Departments connected 
with the subject matter in the .report. After receipt of the 
comments etc. the ptoposal will be considered for lIub-
mission to the Cabinet. Till.uch time 88 the report is con-
lidered by the Cabinet, the contents of the report will be 
treaWdu ~nti.L 

.'JOOO LS-~ 
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From the above, it would be seehthat this Department II 
already seized of the urgency of the finalisation of tM 
report IlIJ early as po8Iible, yet in view of the procedurea 
involved it will take time mel it will not be possible to 
fulfil the assurance within the stipulated period. Nothing 
definite can be said about the time- it would take to finalise 
the report." 

5.1 The Committee were of the view that the Minister of Energy 
in part (d) of his reply to question mrcfIer· reference was categorical 
that the report of the Oil Cost Revi~w Committee would be available 
by the end of July, 1964. The Committee- were also of the view that 
the' .said reply meant that the RepOl't of the Committee would be 
available to the House by said date. From the afore.aid note of the 
Ministry also it appeared that Government themselves are keen to 
finalise their views on the Report and tne action to be taken thereon 
as early as possible and the only difficulty being experienced by 
them is that they would not be able- to fulfil the assurance within the 
preec.ribed period of three month'S. That befng the position, the 
Committee felt that the GovenRuent should step up their efforts to 
finalise the Report and the action thereon at the earliest and they 
might make a request to the Committee for extension of the time 
which should be minimum to implement the assurance. Accordingly, 
the Committee decided ~ot to drop the aaurance. 

Memorandum No. 13-Reque6t from Government for dropping of an 
assurance giftlt in reply to USQ No. 4599 on 
26-4-1985 regarding taking over of Visves-
varaya Iron and Steel Limited, Bhadravathi, 
Karnataka. 

6. The Committee noted that the Ministry of Steel, Mines and 
Coal had requested through the Ministry of Parliamentary Affairs for 
the dropping of the above assurance for the reasons set forth in a 
note dated 3 July. 1985 from the Ministry of Parliamentary A1fairs 
relevant extracts therefrom are reproduced below:-

"The request made by the Government of Karnataka to the 
Go~mment of India for take over of Vinelvaraya Iron 
and Steel Limited (VISL) needs detail. examination 
before Government of buff. deeidea about' tb4t tate oorer or 
otherwiae of VISL. It lhvolved a policy d~sion to be 
taken by the Gowmment Of India which is llkely to tab· 
quite a long time. It would be apPl'eciaW 1bat whenever-
such important propoaal ia NClI8,.ed. It has to be properly 
examined and decision takE in c:oIIIUa.tiCil dh ~ 
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difterent Wnis.tries conce~ wjtb the llUltter. Govern-
ment, therefore. had to My that th~ ~tter is under con-
Iiiderat;t()Jl. 

Further this Department is of the view that goil\g by the 
wording of part (c) of the question the answer given ia 
complete. This part of the question lIousht information 
II to whether there Will any propoul for taking over ot 
VlSL by SAIL. It did not seek. informatien as to the 
actioD taken on such a propo.tal. Giving of fUrther infor-
mation in addition to that already given would be outsi~ 
the scope of part (c) of the question." 

6.1 Tha Committee decided aot to drop the assurance and observ-
ed that the Ministry allould expodtte t.o the knplementation of the' 
allUrenae by taking auitable fiePs in rilft,t earnest. 

6.2 The Committee further observed that whether or not a 
pertlculu reply of the Minister ahould constitute an aSlUranee was 
a matter ex~tuslvely for the Committee to deckte and the Ministry 
or the Depe.rttnent concemed is not compe1ent to qUfJltlon the deOtatcm 
ot the Committee. The Commtt1lee would like the Ministry to note 
tNs obeervation for fUture guidance. 

AI~m No. 14--.Request from tAe ~nt for droppiDgot 
an auursceaiven in reply to &&.red 
QueatioD No. 7:W on 7.1885 reprdtng settjn, 
up of Captive Power Plante for Petroleum 
Refineries. 

7. The Committlle eol1llidered tlM MllowiD&' requMt of the Mini8tI'7 
of PetrWeum for the d.roppiog « the 8IforeIajd .. t.U'&ftce received 
tbroQCh a DOte dated 12 July, 1985 from t.fte IlUJ.tstry of Paru.m.n· 
t.y AII'*B:-

"The position with repd to settiQI uP of CIlJ)tiw power 
plant of 30 MW each with facilities for co-geoeration 01 
steam at refineries of HJnduatan Petroleum Corporation 
~. .and Bharat Petro1ewn Corpo~tioo Ud. contiaues to 
be the same .. intimated iD .llIPly to the SWnd Qu.t!oa. 
Further. *Iu. Min., w fully .ur.d olUle Ul'pnC)' in 
balisiDg the pI'OpOIal8 for ..w.c. up captive power plut. 
No de6nite da&e can be iDdicat,ed at this .tqe, .. to when 
the pI'Q~ would be~. The .p&'Ojoc:t b ·nonull, 

. expected to ~ eoaaplete .... 38lDOfttba from 
tbt .. of GoWl'lllDent', ~. It wedId be .... nt 
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to mention that while taking the decision in this regard 
the Ministry is required to consult other Departments 
apart from obtaining the approval of the Cabinet Commit-
tee on Economic Aft'airs, after making adequate provisions 
in the Plan:" 

7.1 The Committee were not convinced with the reasons given by 
the Ministry of Petroleum for the dropping of the assurance. The 
Committee felt that the assurance should be implemented as early 
as possible and if need be tlie' Mini'Stry could seek extension of time 
for this purpose. 

MemDrandum No. IS-Request from the Government for deletion of 
an assurance given in reply to Unstarred 
Question No. 10243 on 7-5-1985 regarding 

• women and children development programme 
in rural areas. 

8. The Committee then considered the request of the Ministry 
of Rural Development for the dropping of the said assurance. The 
request was conveyed through the Ministry of Parliamentary 
Affairs in their U.O. note No. P. XIVjRD(21)USQ. l0242-LS/84 dated 

\ 25 July, 1984 which stated inter alia "that the Minister stated in 
parts (b) and (c) that details of age-wise break up as well as the 
number of SC and ST women benefited are not being collected.. Due 
to typographical mistake in Hindi version the word 'not' Wb omitted 
whic.h changed. the meaning of the sentence to the effect that the 
information is being collected." 

8.1 In reply to a query from the Lok Sabha Secretariat as to 
whether t.he reply to the aforesaid question in Hindi version, if it 
was wrong, had been corrected as per procedw-e laid down in Direc-
tion 16 (A) of the Directions by file Speaker. the Ministry of Ru.ral 
Development vide their O.M. No. H-llOI6j3/84-mD-IV dated 1:1 
August, 1984 intimated that the required correction had not been made 
a~d the Ministry reitel'ated that the mistake was merely typogra-
phical. 

9. The Committee were 'Surprised over the argument advanced by 
. the Ministry Of Rural Development· in support of their request for 
the dropping of the assurance. The Committee noted thnt the original 
question was In Hbuii version and hence the Hindt version of the 
reply was taken as authentic. The Commit. also noted that when 
in reply to a question the 'Minister coneerned. wanted to say that 
the information reqUired ill the question was to be eollected by.tbe 
Government, the usual txpt!'8llion, whether in English or Hmdi 
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version, would read with such as, 'the infQI'mation is beial 
collected'. The Committee found it difficult to accept the reasoning 
of the Ministry that the word 'not' had been used in English version 
of the reply through a typographical error as the reply with the 
addition of the word 'not' would appear to be unusual. In the cir-
cumstances the Committee did not agree to the request of the 
Ministry of Rural Development for the dropping of the assurance 
and deSired that it should be implemented without further loss of 
time. The Committee further observed that the Ministry should 
intimate to the Committee the .teps taken 'So far to collect the 
requisite infonnatioll' and the information thus collected towarda the 
implementation of the assurance given in terms of Hindi version of 
the reply. 

10. The Committee decided to undertake an on-the-spot study 
tour of Madras, Madurai, Bangalore, MY80re and Bombay towarda 
the end of September and beginning of Octobet, 1985 for about tal 
days. 

II. The Committee then ad;ou,rned. 



MINtJTB8 
TENTH SITTING 

Minutes of the Tenth SittiRg of the Committee on Go'Vemment 
AaB'Urcmces 1986-86 held. on 28 JAnuary, 1986 in Room No. 53, 

First Floof', Parliament Hou.ae, New Delhi. 

The Committee met on TUesday, 28 January, 188$, ft'CIM 10.to 
houts to 10.30 hout'!. 

PRESENT 
Shri B. K. Gadhvi-Cho.irman 

M...-. 

2. Shrt T. &.la Goud 
3. Shri V. Kishore Chandra S. Deo 
4. Shri Jagannath Prasad 
5. Shrt Virdhi Chander Jain 
6. Shri Channaiah Odeyar 
7. Shri Keahorao Pardhi 
8. Shri Ram Pujan Patel 
9. Shri K. Pradhani 

10. Shri Ram. Bahadur Singh 
11. Shri Jitendra Prasada 

SIlCUTAlUAT 

Shri C. K. Jain-Chief Emminer of Questions 
Shri D. M. Chanan-Senior Emmmer Cif Questions 

2. The Committee considered. their draft Fourth Report and 
adopted the same with the following modifications:-

Page 8, para 22 wid at the end, 'In this connection, the Com-
mittee draw the attention to their earlier reco~endation 
contained in para 13 of their Second Report presented to 
Lok Sabha on 29 August, 1985. 

3. The Committee authorise4 the Chairman to present the Report 
during the ensuing Session of Lok Sabha. 

T<he Committee then adjoumed. 
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}\NNJ;XUBS-I 

(vide para 16 of the Repo'l't) 
Dem4tWi fOT incTtGB~ in comminion paid to Distributors for 

L.p.a. Cylinder 
10389. SHRI SOMJIBHAI DAMOR: 
Will the Miniilter of Energy be pleued to state: 

<a) the commission being paid for L.P.G. Cylinder to dlmt-
butors who run the distributorship of Indian Oil Corpora-
tion/Hindustan Petroleumflndo-Burmah Petroleum! 
Bharat Petroleum, and when this commission to distributbn 
was ftxed; 

(b) whether .the distributors have demuded more commll-
sion per L.P.G. Cylinder, if so, the details thereof and tlae 
rea('tion of Government thereto; 

(c) wheth~ Government are contemplating to increase. the 
commission on L.P.G. Cylinders distributor to the CODIU-
mers in view of the heavy investments and other infra-
8~ made by the distributors; and 

(d) if so, the time by which the decision iJ likely to be taka? 
THE MINISTER OF ENERGY (SHRI P. SHIV SHANKAR): 
(a) Rupees 3.62 per cyUnder: This was fixed effective from 

1-3-1981. 
(b) and (c). Yes, Sir. The demand is for a commission of Ra. 6..50 

per cylinder. This is one of the items before the COlt Review 
Committee. 

(d) The report of the Committee will be available by the end of 
July, 1984. 

ANNEXURB-U 
(vide para 34 of the Report) 

No. H-llOI6/3/84-IRD-IV 
GoVI:RNMEN'I' or IJnnA 

MINISTRY OF RURAL DEVELOPMENT 
Krtshi Bhavan, New Delhi 
Dated the 27th August, 1984. 

St1BJllCT: -Dropping of an assurance given in reply to Unstarrecl 
Question No. 10242 dated 7+1984 regarding Women and 
Children Development Programme in Rw'al Areta. 

The UDdersigned is directed to refer to Lok Sebba Secretariat 
(Question Blanch) U.O. No. 10242/7-5-1984-Q (CGA) dated 8-8-UNK 
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on the subject mentioned above and to say that no action was taken 
to correct the answer as per procedure laid down in Direction 16A ot 
the' . Directions 'by the Speaker under the Rules Of Procedure and 
Conduct of Business in the House as only the answer to part (b) of 
the Hindi version differed from the English version. The typogra-
phical errOr only changed the meaning of the sentence in the Hindi 
version, the request was accordingly made to the Department of 
Parliamentary Affairs to mOve the Committee on Government 
AssUrances for deletion of assurance in question. 

2. It is again requested that in view of the typographical error 
~d both Hindi and English version of the answer form reply to a 
question, the assurance may be treated as dropped under intimation 
to the Ministry. 

Sd/­

(VIBHA PURl) 
Under Secy. to t~e Gbvt. of India~ 

Lok Sabha Secretariat, 
(QUestion Branch), 
(Shri A. N. BhatIa, Chief Examiner of Questions), 
Parliament House Annexe, New Delhi. 



APPENDICJIIS 
(vide para No. 37 of the Report) 

(j) Statement showing the position of the" uaurances of Seventh Lok 
Sabba pending implementation u on 19 December, 1985. 

Sellion 

Fint s-roo, IgSa • 

Second SNIioa, .gSo 

Third ~, 1980 • 

Fourth SeIIion, 1980 

Fifth SnIion, 19B. . 

Sixth &.ion, IgBI • 

SeveDth SeIIIon, IgBl 

Eishth Seaioo, 1982 
Ninth &.iuD, 19811 . 
Tenth SaIioD, IgBg 

~th &c:.ioo, IgB3 

Twelfth SeIIion, I g8s 

Thirteenth SelDon, 19B, 

Fourtemth s-ion, lsa. 
Fifteenth s-ion, 1984 

No. of 
UNI'Ulcei 
culled out 

16 

196 
54B 
333 

793 

37~ 

418 

798 
4i9 

315 
861 

433 

4114 

956 
3aB 

No. <:! N~ of 
.-uranc:a .-uraacet 
impIemen~ oulltandiDl 
drOpped , 

16 

196 

547 

333 

793 

371 

418 

797 

4117 It 

31~ 

856 s· 
433 
4JIY 1 

!)118 a8 

3111 16 

,s 

(it) Statement showing the position of ll8Iurances of Eightb Lok 
Sabba pending implementation as on 19 December, 1985. 

Fint SaIIcm, IgB5 • 

gecoad s-Ioo, IgB~ 

TWrcl s-ioD, IgB5 • 

Fourth SrIliaD, IgB~ 

-- ------ -----

No. of No. of No. of --- ----. culled out implemaltedl OImtandm, 
drOpped 

19 I I 6 

4a6 340 16 

391 I~ 1.J6 
3~1 '50 ,.. 

-------.--
19 
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(iv) Ministry-w1ae details of outstanding AsIuranc:es of Eighth Lok 
Sabha. 

MiDiltryJDeparunent lit mel seJ:! s-f! s.iaa s.ioD Total 
--.-----~ 

Apiculture 3 12 25 

Atomic Enel'lY 2 2-

Commerce. 2 3 10 I:) 

C'.ommunicatioDl 2 II 17 III 

. Defence 2 6 9 

Flectronia 2 3 

Energy 7 9 SI4 40 ' 

EnvironlllCllt and Foratl 3 .. 12 19 

EDemaI Affain 3 4 

Financ~ 4 21 f4 6g 

, Food and Civil Supplie_ 3 5 III 20 

Health and Family Welfare 6 ! 3 I'-
Home Affaln 3 II I' 31 

HUDlUI RaIIIW'tt Devdopmcat 8 9 13 go 

Induatry . • 6 16 .fO 6f 

Information .. BroadcutiDg 5 4 10 19 

Labour .. II 10 !16 

Law and JUItice 3 8 4 18 

0ceUI DareIopment . -
ParliameDtary AffaIn IIIIi 

Touriam . . 3 5 

peJlODDd aDd ~, Admlai-
Itntive R*- Pubtic an- and PaIIioa . :I ~ 

PetnIAeum aDd Nalural OM ~ J . 6 It 

PIauiJIa 6 6 

PriIDe NiDiIter 

1'roF- ImpIemrn .... -
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MiDlItry~t lit tad S~OG ~ To&al 
SeIIioo &.ion 

Science and TechaoIotY 

Space 

Steel and MU. 6 .. II II 

TeIttilee I .. 
1'raDIport 6 9 !II 66 

Urban I>evelopmst . 5 II 1+ :10 

Water R.eIoureeI II 3 
Wdrare 2 G .. III 

To&al 6 86 146 3!iO 5118 ---_._--



LIS'!' OJ' AUTHORISED AGENTSiOR 1'll& SALE OF LOK SABliA 
UCUTAlUAT PUBLlCAT10N8- UNII 

.. _----_ .. _._ .. ------_ .. _.-_._.-... _---
Si. Name ot Alen~ . SL 
No. No. 

_ ... _-----.. - ._----_. --_. __ ... _-----.... _._--_._._.-
ANDHRA PRADESH 

1. MI. Vijay Book ~r:y. 
. 11-1-477, M;ylar.adde. 

Secunderabad-500 861. 

BIHAR 

VTTM PRADESH 
12. Law Publi~ SIll'du Patel 

M.arl, P. B. No. '17, AJlababad, 
:J.P. 

WEST BENGAL 
13. Kta. Man;mala, Buy. " s.u.. 

2. M/a. Crown Book Depot, Upper 131, Bow Buar Street, Calcu*-l 
Bazar, Rancbi (Bihar). DELBl 

GUJABAT 14. MIl. Jain Book A,eney, 

S. The New Order Book Company, 
Ellla BridJe, Abmedabad-88OOOti. 
('1'. No. 79066) 

MADHYA PRADESH 

C-i, ConnaUlht Place, New Delbi 
('1'. No. 351863 " 860808) 

Iii. MI •. J. M. Jaina & BrotberI, 
P. Box 1020, Mon Ga\8, Delbi. 
110006 (T. No. l&915OM & 3a0lH) 

t. Modem Book Houae. Shiv Vilas 16. MIl. Oxford Book & Stationer), 
Palace, Iodore City. ('1'. No. 85289) Co., Scindia HOUi8, Connaqbl 

MAHARASHTRA Pl .... New Delhi.1l0001 (T. No. 
831113()8 " 411896). 

5. W •. Sunderd .. Glan Chand, 17.M/s. BookweU, 1.172, Saot NiraD-
601, Glrlaum Roac1, Near karl ColonY, KiniWwa,' c.mp. 
PrinceSI Street, Bombl},...fI(X; >J02 DeUU-11000e (T. No. 'I112a08) 

6. The International Book Service, 18. Mis. Rajeodra Book .\aeDey , 
Deccan G)'Dlkhaoa, Poona.. IV-D/GO, Lajpat Napr, Old 

"t. The Current Book HOUle. Maruti Double Store" New Delhi-lJIW;;" 
Lane, Racbunatb Dedaji Street, (T. No. 1'1280 • &lW11) 
Bombay-tOOOOl Ii. MI •. Alholit Book ApDq, 

8. MIl. Uaha Book Depot, 'Law Book BH-U. Poorvi Shalimar Beab. 
Seller and Publiaher.', APDU Delh1·l100aa. 
Govt. Publications, 585, Ch1ra 20. MI.. Venua lCDiefprilet. 
Bazar, Khan HOUle, Bomba),- B-2/86, Pbue-U; Amok ViJIar; 
400 002. Delbi. 

9. M&J Services, Pub1Uhen, Repr ... 21.M/ •. Central Newa ~ PYt. 
.entative Account. &: Law Book Ltd., 21/90, CoDDau8bt CircuI, 
Sellera, Mohao ltunj, GrouDd New Delh1-110001 (T. No. ....... 
Floor 68, Jyotiba J'uele Roa4. 32S'706, MoW78 " KMOI) 
Nalpum-Dadar Bombay-40001"- 22. MIa. Amrit Book Co., 

10. Subecriber. Sublcr:lpUon Serricu N-II, CoDaaUCht Ctrwa, 
India, 11, Ba,h1Udlth Dadajt New De1bi. 
Stnlet, 2nd Floor, Bombay-40000L ». KI .. Bookt Ind.Ut CorpondloD 

TAMIL NADU PubU6.erl, Importera " IIzpGrtct 
1.-27, 8hutri Napr, DeW-U.s 

11. MIl. M. 14'. Sub8criptioo (T. No. 28M3] " '11'-) 
Acenciel, 14th MuraH Street, (1st J6. Kli. Sanpm Book Depot, 
1Ioor) 1laha1Wppu.ram. "Runpm- 078fG! Kurari tAl atr.t; 
bakkam, Va4ru-lOO OM Anaari RoacJ, Duya Gaol, H .. 
CT. No. 47_> Delbi.U .... .. _"-"--- ---_._ .... _---



PuBUIRID UNDIlIl Rt1LI: 382 OF TII& RULIS 0'" PltOCDUU AND COKDl1CT 
OJ' BuSllUSS IlC' !.oK.SA:mu. (SIXTH EDmON) AND PRIN'l'ID BY TIlE 

GIlNJRAl. MANAGD, GoVDNMbT OF INllJA, PNas, 
Mum> RoAD, NEW DI£LJIL 
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